In The Central Administrative Tribunal
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TN THE CENTRAL ADMINISTRATTVE TRIBUNAL, JATPUR BENCH, JATPUR.

DATE OF ORDFR : 18.4,20N2

OA No. 150/2002 - .

Arun Kumar Son of Sh¥i' B.L. Sharma. aged about 34 yearé,
resident of House No. 8A, Mear Tagore ‘Public School, Shastri
Magar, Jéipur last employe& on the! post of LDC in Central

Excise, Jaipur.
....Applicant.-

. VERSUS

1. Union of India'thréugh Secretary Customs and Central

Excise RBoard, Department of Revenue, Ministry of Finance,

Government of India, New Delhi.

2. - Additional Commissioner (P&V), Central Fxcise Jaibur
T.. ' ' '

p
-« .« s Respondents.

Mr. Shiv Rumar, Counsel for the applicant.

CORAM

AN

Hon'ble Mr. Justice O.P. Garg, Vice Chairman

Hon'ble Mr. A.P. Magrath, Member (Administrative)

ORDER

PFR HON'BLE MR. JUSTICE O.P. GARG, VICFE CHATRMAN

The applicant was. -initially appointed  on

cbmpassionéte ground on- the post of LDC. Subsequently, it

transpired that he did not fulfil%éévﬁhe'requisité minimum

qualification "~of High School Pass. His services were

terminated.The abplicant challenged the order of termination




e

" hy filing an OA before this Tribunal. On the direction passed

by this Tribunal, the respondents has now offerred

appointment to .the applicént on compassionate grounds in

Group 'D' on the condition that appllcant should possess the
minimum requlslte quallflcatlon of VIIT Flass. The applicant
is present hefore us in person. He states that the school in
whi he studied in VTIT Class does not exist. The applicant
has to satiéfy that he has minimum qualificationAof having
passed VITT Class. We,  however, dispose of this. OA with the -

direct that if the applicant satisfies the Nepartment that he

is VIIT Class Pass, hls ~appointment letter shall issue.
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